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'['hcMcctingNo.lTlAM-lll datcd23.ll.20l7 forthcliccnsingyear2OlT-l8toconsider
tltc cascs undcr I)uty'lrxcmptiorr Schcrncs (Chaptcr-4) was hcld on 15.12.2017 in l{oom No.ll,
t,dyo-e lllrawan. \nr,[)clhi of D(ilII'undcr thc (]hairmanship ol-Shri K.C. Rout, nddl. DGIII'.
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i Shri Vinod Kumar Kashyap,lf′ l｀ I)0

At thc olrtsct thc Mittutcs of r-C-V Mccting No.l6lAM-17 dated 09.11.2017 werc takcn up lbr
ratil'icalion. As thcrc was no amcndmcnt to thc same, thc abovc rclbrrcd minutcs wcrc adoptcd
lor irnplcmcntatiotr by thc Comrnittcc without any amcndmcnt. 'l'he agcnda for mccting
No.l7lAM-18 datcd 23.11.2017 hcld on 15.12.2017 was takcn up lor discussion and thc
dccision takcn in rcspcct ol'cach casc is cnumcratcd bclow:

Case No.:3tl/l7ltl4-/\1,C312017 Party Nanre:[) DIiCOR IIOMI] Mcct No/Datc:17184- Approvcd
1'A13RI(lS PVT.1′ TD AIン C3/2017

23 11 2017

I IQ Irilc
I :01/84i050l0O2O2lLMt9l

RI′Al'ilc               I´ ic No/1)atc:0310798351
:03/94/040/00409/ノ M`16/       21 082015

1)ccisiOn:(〕 01■llllittcc considcrcd thc casc as pcr agenda along、 vith othcr rclcvant papers and

dccidcd to ratitt thC nOrms for thc abovc advancc authorization as applicd fOr.

RA conccrncd lllay takc ncccssary action suttccttO COmpliancc ofOthcr usual conditions.

Casc No.:47/17/84-AI′ C3/2017 Palty Namc:「 L13X PACK     Mcct No/Date:17/84-    Approvcd
AI´C3/2017
23 112017

HQI゛ ilC

:01/84/050/00211//ヽ 4ヽ18/

RI′ A「Hc               Iン iC●No/1)atc:5210041844
:52/21/040/00180//ヽ レ116/       17032016

I)ecision : (lomrnittcc considcrcd thc casc as pcr agcnda alongr,vith othcr relevant papers anclI dccidcd to ratify thc norrns lbr thc abovc advancc authorization as DIPP comments vidc
thcir Ir.^\o.7148612017-'l'SW darcd I 5.12.2017 as undcr :

.S.No.

l l F轟囲丑温盃轟轟i」Polypropylcnc Granul cs

ItA concerttcd may takc ncccssary action sub.icct to compliancc of'o1her usual conditiorrs.

、 Casc No.:21/12/84-A IJC3/2016 Party Nanlc:Iン OYAI´ TltXTHン Iう  Mcct No/Datc:17/84-
MH′ I′ SI′TD             Alン C3/2017

Status:
I)cferrctl

"
||||′レ′′′′′′′′′
′́~



23 11.2017

HQ Filc                 RIン Al'‖c                l´ iC.No/1)atc:3510045009  Dcfcr Datc:

:01/84/050/00212/AM17/       :35/24/040/00025/ノ ■`117/       1708.2016              21.122017

Dccislon:Corllmittec obscrved that casc has becn rcfcrrcd to()/o 
′
l｀cxtilc Comillissioncr,

Mumbai fbr cornincnt.Conlinittec dccidcd to a、vait thcir colnlncnts and dcibrrcd thc casc ibr

rc― listing on 21.12.2017.

Casc No.:29/20/84-Al′ C3/2016  Party Name:AMR11｀ 1｀ lNDIA   Mcct No/1)atc:17/84-

ASSOCIATItS PRIVATI:     AI´ C3/2017
1´ IMI′ I｀ 1〕 I)                   23.11.2017

HQ「 ilC RLA ll‖ c I′ ic.No/1)atc:0510399970   1)cFchr l)atc:

:O1/84/050/00372//ヽ M17/       :05/23/040/00090/ノ Nヽ/117/       03 102016 21 122017

1)ccision : Comrnittcc obscrvcd that casc has bccn rcibrrcd to()/o 
′
I｀cxtilc(〕 olninissiollcr,

Ⅳlumbai fcbr commcnt.Comnlittcc dccided to a、 vait thcir commcnts and dcibrrcd thc casc ibr

rc― listing on 21.12.2017.

Caso No.:62/20/84-ALC3/2016 Party NamciCONN01SSItUR  Mcct No/1)atc:17/84-    Status:
FASH10NS               AI′ C3/2017           Dcfcl・ rcd

23 11.2017

HQ Fllc                 RLA Filc                l′ iC.No/1)atc:0410162348  DcfcSr Datc:

:O1/84/050/00405/ノ M`17/       :04/24/040/00114/Aヽ417/       05.10.2016              21.122017

1)ccision : Corrlinittec obscrved that casc has becn rcScrrcd to()/o 
′
I｀cxtilc Colnrnissioncr,

Mumbai fbr commcnt.Committcc dccidcd to awaitthcir commcnts and dcibrrcd thc casc ibr

rc― listing on 21.12.2017.

Status:
I)efcrrcd

Casc No.:22/20/84-AIJC3/2016 Party Name:PINNACI′ l〕

CLOTHING CO.,
lνlcct No/1)atc:17/84-      Status:

Alン C3/2017          Dcfcrl・ cd
23 112017

Status:
I)cferrcd

HQ「 ile                   RL′ A Ililc                  l′ iC No/1)atc:0510400240  Dcibr Datc:

:01/84/050/00365/ノ ヽヽ417/       :05/24/040/00348/AM17/       24102016              21 122017

1)ccision i Corninittec obscrved that casc has bccn rcibrrcd to()/o 
′
I｀cxtilc Conllnissioncr,

Mumbai for commcnt.Comnnittce dccidcd to await thcir commcnts and dcた rrcd thc casc ibr

re¨ listing on 2 1.12.2017.

Casc No.:36/20/84‐ ALC3/2016 Party Namc:ARVIND l´ IMITI〕 D McctNo/1)atc:17/84‐
Al´C3/2017

23 112017

HQ FHc                RIッ A「ilc               l′ iC NO/1)atc:0810138963  Dcfcr l)atc:
:01/84/050/00379//ヽ Nl1 7/       :08/24/040/00297//ヽ N/117/       25 10.2016              21.122017

Dccision : Cornlnittee obscrvcd that casc has bccn rcfcrrcd to()/o 
´
l｀ cxtilc(〕 olninissioncr,

Mumbai for commcnt.Comrnittcc dccidcd to a、 vait thcir comincnts and dcibrrcd the casc 6o「

rc― listin3 0n 2 1.12.2017.

Mcct No/1)atc:17/84-      Status:

キ/
8 Case No.:23122184-ALC3l2016 Party Narrc:l:RON'| IIIR



1)crcrrcd

HQ「 ilC 1′ ic No/1)atc:0210207131   1)cfcr I)atc:

:01/84/050/00429//ヽ N7117/       :02/24/040/00148/ノ ｀` 417/       11.l1 2016 21 i2.2017

I)ccision : Committcc obscrvcd that casc has becn rclcrred to O/o 'l'cxtilc Commissioncr,
Mumbai lbr commctrt. Committcc dccided to await their commenls and del'crrcd thc casc Ibr
rc-listing on 2l .12.20ll .

Casc No.:29/22/84‐ AI,C3/2016 Party Namc:AM RI′ I｀ 1lXPORTS Mcct No/1)atc:17/84‐      Status:
PVT I´TD               Alン C3/2017           Dcfcrrcd

23.11.2017

HQI'ilC RI´ A Irilc 1ッ ic.No/1)atc:0210207157   1)cfcr I)atc:

:01/84/050/00435//ヽ M17/       :02/24/040/00164/AM17/       25.l12016 21.122017

Dccision : Comnrittcc obscrvcd that case has been referred to O/o 'l'extile Commissioncr.
Murnbai lbr commcnt. Committcc dccidcd to await thcir commcnts and deferred thc casc lbr
rc-listing on 2l .12.2017 .

Casc No.:22/22/84-A LC3/2016 Party Namc:AMRH｀ 1〕XPORTS Mcct No/Datc:17/84-    status:
PVT I′TD.               Alッ C3/2017           Dcfcrrcd

23 11 2017

HQ IlilC                RI´Al'ilc               Iン iC●NO/1)atc:0210207159  Dcfcr Datc:
10 :01/84/050/00428//ヽ

1ヽ417/       :02/24/040/00168/ノ M`17/       30.112016              21 !2.2017

1)ccision : Comrnittcc obscrvcd that casc has been referred to O/o ′
「 extile Commissioner,

ンlurnbai for commcnt.(〕 omlnittcc dccidcd lo await their commcnts and deferrcd thc casc lor

rc― listing on 21.12.2017.

Casc No.:51/20/84-ALC3/2016 Pally Nalllc:SHAHII]XPOR'1｀ S Mcct No/Datc:17/84‐     Status:
PVT● 1ンTD.               Alン C3/2017           Dcforrod

23.ll.2017

HQ「 ilC RI′ A lrilc 1´ ic.No/1)atc:0510400555   1)cfcr I)atc:
ll :01/84/050/00394/AM17/       :05/24/040/00412//ヽ M17/       30.112016 21.12.2017

I)ecision : Cornmittcc observcd that case has been relerrcd to 0/o 'l'extile Commissioner,
Mumbai lor commcnt. Committcc dccided to await thcir commcnts and delerrcd thc casc lbr
rc-listing on 2l .12.2017 .

Casc No.:54/20/84-AI,C3/2016 Palty Namc:SHAHIItXPOR′ I｀S Mect No/Datc:17/84‐     status:
PVT.1′TD               Al´ C3/2017           Dcfcrrcd

23.l12017

HQ rilc RI′A「 Hc 1ッic.No/Datc:0510400554  DcFcr Datc:
12 :01/84/050/00397//ヽ M17/       :05/24/040/00404/Aヽ417/       30.l12016 21 12.2017

Dccision : Committce obscrvcd that case has be6n relerred to O/o 'l'extile Commissioner,
Mumbai Ibr commcnt. Committcc dccidcd to await thcir commcnts and deferrcd thc casc lor
rc-listing on 2l .12.2017 .

PROTI〕CTIVIハVEAR
PRIVATItlン IMITED

RI´A「 ilc

AIフ C3/2017

23 11 2017
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(〕asc No.:18/22/84-Al′C3/2016 Pany NamciRADIANT
ItXPORTS

Mcct No/1)atc:17/84-

AIンC3/2017

23.11.2017

Status:
I)cfcrrcd

HQ「 ilC Rl′ A Irilc I′ ic.No/1)atc:0510400715   1)cncr I)atci

l3:01i84/050lOO424lAMlll :051241040100450/AMl7/ 13.12'2016 21 122017

Decision : Committee obscrved that case has bcen rclcrred to O/o 'l'cxtilc Commissioncr"

Mumbai for comment. Committee dccidcd to await thcir cotnmcnts and del'crrcd thc casc lor

rc-listing on 2l . 12.2017 .

Case No.:26122/84-ALC3t20l6 Party Name:JIVA DESIGNS (P) Mcct No/Date:lll84- Status:

l,TD., Al.C.3l20l1 Deferrcd
23.11 .2017

I Ie lrile RLA lrile l.ic.No/Datc:0510400895 l)efer [)atc:
14:01/84/050too432tAMt7t :o5l23l040loo454lAM17l 21.12.2016 21.t2.2011

Decision : Committee obscrved that case has becn rclbrred to O/o 't'cxtitc Commissioncr,

Mumbai for comment. Committcc dccidcd to await their commcnts and dcfcrrcd thc casc fbr

rc-listing on 2l .12.2017 .

Casc No.:10/22/84-ALC3/2016 Party Namc:RICHA&CO    MCct No/1)atc:17/84-    Status:
AIッC3/2017          Dcfcrrcd
23.11.2017

HQ IrilC RIン A Irilc lン ic_No/1)atc:0510401095   1)cfcr l)atc:

l5:01/84/050lOO4l611\M171 :051241040100500/AMl7/ 05.01.2017 21.122017

Dccision : Cornrnittec obscrved that casc has becn rcibrrcd to()/o 
′
I｀ cxtilc ColYlinissioncr,

Mumbai for comment.Committee dccidcd to awa■ thcir commcnts and dctrrcd thc casc for

re― listing on 21.12.2017.

Casc No.:15/1/84-ALC3/2017  Party NamciSHOREWALA    Mcct No/1)atc:17/84-    Status:
GLOBAL INDUSTRIIES     Alン C3/2017          Dcfcriocd
PVT.Iッ TD.,(110RMERI´ Y    23.H2017

HQ Filc                RI′ A FHc               I′ iC.No/Datc1051 040 1395  Dctr Datc:
16 :O1/84/050/00532/AM17/       :05/24/040/00534/Aヽ 417/       27012017              21 122017

Decision:Committee obscrved that casc has bccn rcた rrcd to O/o Tcxtilc Comlllissioncr,

Mumbai for comment.Committee decided to awaitthcir comments and dcfcrrcd thc casc ibr

rc― listing on 2 1.12.2017.

Casc No.:2/3/84中 Alフ C3/2017   Party Namc:Cl´ ASSIC        Mcct NO/1)atc:17/84-     Status:
131NDING INDUSTRIES     Al´C3/2017         Dcfcrrcd

23 112017

HQ Filc                Rlン A Filc               lン iC.No/1)atc:0310810900  Dcfcr Datc:
17 :01/84/050/00007/ANl18/       :03/94/040/00995/ノ ヽ` 417/       0202.2017              21.12.2017

1)ccision:Comrlittce considcred the casc as pcr a8cnda along、 vith othcr rclcvant papcrs and

noted that this case had bccn referrcd to I)IPP for commcnts.(〕 omlllittcc dccidcd to a、 vait

their corllrnents and defcr thc casc. 
´
I｀ hc casc stands dcibrrcd ibr rc― listin8 0n 21.12.2017.
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HQl'ilC RIッ A Irilc 1,ic.No/1)atc:0310811045   1)cfbr I)atc:
:01/84/050/00012//ヽ 4ヽ18/       :o3/95/040/00878//ヽ M17/       08.02.2017 21.12.2017

I)ccision : Cornmittcc obscrvcd that case has becn refcrred to O/o 'l'extile Commissioncr,
Mtrmbai for commcrrt. Committcc dccided to await thcir commcnts and dcfcrrcd thc casc lor
rc-listing on 2l . 12.2017 .

Casc No.:8/3/84‐ AI′C3/2017   Palty Namc:MADURA COATS 4ヽect No/1)ate:17/84-    status:
PRIVATItl′ IMI′ I｀ItD,       Al´ C3/2017         Dcfcrrcd

23.l1 2017

I IQ lrile
l9 :01/84/050i00013/n M l8/

1)ccisiOn:Colnlllittcc cOnsidcrcd thc casc as pcr agcnda a10ngwith Othcr rclcvant papers and

notcd that this casc llad bccn rcfcrrcd tO I)IPP for commcnts. Comrllittce dccidcd to a、 vait

thcir c01111nCnts and dcibr thc casc. 
′
I｀hc casc stands dcferred for rc_listing on 21.12.2017.

Casc No.:14/3/84-AIフ (〕3/2017  Palty NainciSHOREヽ VAlンA    Mcct No/1)atc:17/84-    status:
GI′OBAI´ INDUS・ I｀RII]S     AIンC3/2017        Defcrrod
PVT.1′ Tl),(I'ORMIERlノY    23.11.2017

HQ「 ilC RI′A「 Hc Lic No/1)atc:0510402175   Dcfcr I)atc:
:01/84/050/00019/ノ |`｀418/       :05/24/040/00669/AM17/       06.042017 21 12.2017

I)ccision : Committcc obscrvcd that case has bccn rclcrrcd to O/o 'l'cxtilc Commissioncr,
MLrmbai lbr commcrrt. Comrnitlcc dccidcd to await thcir commcnts and deferrcd thc casc lor
rc-listing on 21. 12.2017.

Casc No.:7/3/84-Al′ C3/2017   Party Namc:1ン AHOTI
()VIう RSI〕 ASIン TD.

Casc No.:25/1/84-AI′ C3/2017  Party Name:PINNACIン E
CIッOTHING CO.,

RI´ /ヽ「 ilc                    Lic.No/1)atc:3510045139   Dcfcr I)atc:

:35/24/040/00058//ヽ M17/       1_503.2017              21.12.2017

Mcct No/Datc:17/84‐

AlンC3/2017

23.112017

Mcct No/1)atc:17/84‐

AlンC3/2017

23.11.2017

Status:
Deferrcd

Status:
I)cferrcd

νVithdrawn

HQ「 ilC

21 :01/84/050/00005/AM18/

Mcct No/Datc:17/84‐

AlンC3/2017

23 112017

RIッA Ililc                  Lic.No/1)atc:0510402195  Dcttr I)atc:
:05/24/040/00007/ノ Mヽ18/       10.04.2017              21.122017

I)ecision : Clornmittcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papers and
Itotcd that lrard copy ol-thc application nol reccivcd from Ct.A. Dclhi. Committec dccidcd to
rcclucst I{A conccrrrcd to lorward thrce of application alongwith relevant documcnts lor
cxamination of thc casc. 'l'hc casc stands dclcrred for rc-listin g on 21.12.2017.

Casc No.:13/3/84-Alッ C3/2017  Palty Namc:PINNACIン I]
CI´OTHING CO

22 HQl'ilC               RI′ A rilc              Lic.No/1)atc:0510402239
:01/84/050/00018//ヽ 4ヽ18/       :05/24/040/00014//ヽ M18/       18.042017

1)ccision:Colllinittcc notcd that flrΠ l has surrcndercd thc abovc AA as per CIン A letter datcd
25.09.2017.Accordingly, NC dccidcd tO、 vithdraw thc case frOm thc agcnda.

レ 夕
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Mcct No/1)atc:17/84-

AlンC3/2017

23.11.2017

1ッic.No/Datc:0510402604

17.05.2017

Approvcd

11827  Dcたr Datc:
21.122017

Status:
l)cfe rred

Status:
I)cferred

HQ「 ilC
23 :O1/84/050/00128/AM18/

HQ Irile

24 :01/84/050/00065/AM18/

HQ Filc
25 :01/84/050/00123/AM18/

HQ Filc
27 :01/84/050/00136/AM18/

Rl′ A「 ilc

:05/23/040/00054/AM18/

RIッA「 ilc

:07/24/040/00092//ヽ N/118/

RIンA「 ilc

:03/94/040/00107//ヽ 4ヽ18/

RIンA「 ilc

:05/24/040/00162/7ヽ M18/

Casc No.:9/11/84-A LC3/2017  Palty Namc:GAURAV
INTItRNAT10NAI′

Dccision : Committee considered the case as pcr agcnda alongwith othcr rclcvant papcrs and

dccided to ratify the norms fbr thc above advancc authorization as applicd 1or as pcr Cn t).

ItA conccrned may takc nccessary action subjcct to compliancc olothcr usual conditious.

Case No.:3/7/84-AIノ C3/2017   Party Name:APSARA SH,KS   Mcct No/1)atc:17/84- Status:
l)cfcrredAl,C3/2017

23.112017

1ン iC No/Datc:07101

27.06.2017

Decision : Committee considered the case as pcr agcnda alongwith othcr relcvant papcrs and

dccidcd to ratify thc norms for thc abovc advance authorization as applicd lor. (iSM shor"rld

match in cxport and imPort.
pA concerned may takc ncccssary action subjcct to compliancc ol'othcr usual cclnditions.

Casc No.:4/11/84-ALC3/2017 1Party Namc:GRINDW131,1ッ    Mcct No/1)atci1 7/84-
‐
NOR′ 1・ ON l′TD          Al´ C3/2017

23 11.2017

I′ ic No/1)atc:0310814426  1)cfcr I)atc:

04.07.2017              21 122017

Decision : Committee considcrcd the casc as pcr agcnda alongwith othcr rclcvant papcrs arld

notcd that this casc had bccn rcl'crred to I)lPP lbr commcnts. Comrnittcc dccidcd to alvait

their commcnts and defcr thc casc. 'l'hc casc stands dc{-crrcd lbr rc-[isting on 21.12.201] .

Case No.:20/11/84-ALC3/2017 Party Namc:AVATAAR HOMIt McctNo/Datc:17/84-

「
ASH10N PRIVATIう 1´IMITItD AI´C3/2017

23.11 2017

HQ Filc               RLA「 ‖c              I′ iC.No/1)atc:3210078215  Dcibr Datc:
26 :01/84/050/00139/AM18/       :32/24/040/00009/Aヽ 418/       0407.2017              21 122017

1)ccision:Corninittee considercd thc case as per agcnda along、 vith othcr rclcvant papcrs and

noted that this casc had bccn rcFcrrcd to l)IPP for commcnts. Conllllittcc dccidcd to a、 vait

thcir conlincnts and dcfcr thc casc. 
′
I｀he casc stands dcibrrcd ttr rc― listin3 on 21.12.2017.

Casc No.:17/11/84-ALC3/2017 Palty Name:RADlANT
EXPORTS

Status:

I)cfcrrcd

I)cfc・rI)atc:

21.12201707.072017

rcたrrcd to O/o

thcir commcnts

Mcctlヽo/1)atc:17/84-

AlッC3/2017

23 112017

1′ ic No/1)atc:0510403360

Decision : Commitlec obscrvcd that casc has bccn

Mumbai Ibr commcnt. Committcc decidcd to await
re-listing on 21 .12.2017 .

'['cxti lc Commissioncr.
and dcl'crrcd thc casc fur

臼
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Casc No.:16/11/84-AI,C3/2017 Party Namc:PEE EMPRO     'Mcct No/Datc:17/84‐

13XPORTS(P)1ン TD         ‐AlンC3/2017
23.11.2017

Status:
Deferred

HQ IrilC RI´A「 ilc Iンic.No/Datc:0510403417  Dcfcr Datc:
:O1/84/050/00135//ヽ M18/       :05/24/040/00174/ノ Mヽ18/       1807.2017 21 122017

Decision : Committcc obscrvcd that case has bccn rcfcrred to O/o 'l'extilc Commissioncr,
Mumbai lor commcnt. Committce dccidcd to await their comments and deferred the case lor
rc-listing on 2l .12.2017 .

Casc No.:15/11/84-Al′ C3/2017 Patty Namc:PEIt l]MPRO     Mcct No/1)atc:17/84-     Status:
ltXP()RTS P Iν TD           AIン C3/2017           Dcfcrred

23.l1 2017

HQ「 ilC
:01/84/050/00134/ノ Mヽ18/

RIンA「 ilc Iフ ic No/Datc:0510403457  Dctr Datc:

21 122017

Status:
Deferred

Dccision : Commitlcc obscrvcd that casc has been referred to O/o Textile Commissioncr,
Mumbai lor commgrt. Committcc dccided to await their comrncnts and defcrred the case I'or
rc-listing on 2l .12.2017 .

Casc No.:12/11/84-AIノ C3/2017 Pally Namc:lン OYAI′ TEXTHン I] Mcct No/Datc:17/84‐     Status:
MH′ 1ン SIツTD            AIン C3/2017          Dcfcrrcd

23.11.2017

HQ IrilC RIッ Al'1lc Iフ ic No/1)atc:3510045206   1)cfcr I)atc:

:O1/84/050/00131//ヽ M18/       :35/24/040/00013/ノ Mヽ18/       25.072017 21.12.2017

Dccision : Committcc obscrvcd that casc has bccn rcl'crred to O/o 'l'cxtilc Commissioncr,
MLrmbai lor commcnt. Committcc dccidcd to await thcir commcnts and dclcrrcd thc casc lor
rc-listing on 2l .12.2017 .

Casc No.:1/17/84-AIノ C3/2017  Palty Namc:CHHATARIYA   ‐Mcct No/Datc:17/84-    Status:
I'IRIt′ I｀ItCH INDUSTRIES,    IALC3/2017          1Defcrred

23.11.2017

HQ「 ilC RIン A Irilc Lic.No/Datc:0310814923  Dctr Datc:
31 :O1/84/050/00165/AM18/       :03/94/040/00370//ヽ M18/       31.072017 21 12.2017

I)ecision : Committcc considcrcd thc casc as per agenda alongwith other relevant papcrs and
notcd that this casc had bccn rcf'crrcd to DIPP for comments. Committce decided to await
thcir commcnts and dclcr thc casc. 'l'he casc stands dcferred lbr re-listin g on 2l .12.2017 .

:05/24/040/00182/7ヽ レ118/       20.072017

Casc No.:11/11/84-AI′ C3/2017 Pany Namc:JPM EXPOR′「 S   Mcct No/Datc:17/84-
PRIVA′ I｀ 1〕 I´I M ITItD       ALC3/2017

23.11.2017

32 I IQ Irile RIッ A Irilc 1ンiC No/1)atc:0210207776    Dcfcr Datc:

:01/84/050/00130//ヽ M18/       :02/24/040/00078/AM18/       01 082017 21 122017

I)ecision : Comrnittce observcd that case has been rcferred to O/o 'l'extile Commissioncr,
Mr.rrnbai lbr commcrrt. Committcc decidcd to awail thcir commcnts and deferrcd the casc lbr

■ ″ 7



1・c― listing on 21.12.2017.

(〕 asc No.:12/13/84-

Al′C3/2017

HQ「 ilC

Casc No.:49/17/84-     Party NamciSR「
Al,C3/2017            1ン 1｀ 41´「 I]I)

HQ「 1lC RI′ A「 ilc

:01/84/050/00213//ヽ
～
118/  :04/24/040/00087/AN/418/

1)ccision :(3omlllittec considcrcd the casc as

and noted that this casc had bccn rcfcrrcd to

a、vait their comments and dcfcr the casc.

21.12.2017.

Party Name:PINNACI″ I〕    Mcct No/1)atc:17/84-   Approvcd
CIンOTHING CO.,        AI´ C3/2017

23 11.2017

RLA Irilc 1´ ic.No/1)atc:0510403554

33 :01/84/050/00162/Aヽ 418/      :05/24/040/00192/ノ Nヽ/118/     01082017

1)ccision:(3omnlittec considcrcd thc casc as pcr agcnda along、 vith othcr rcicvant papcrs and

dccidcd to ratitt the nOrms%rthc abovc advancc authorization as applicd ibr as pcr CAD.

RA conccrned may takc ncccssary action suttCCt tO compliancc ofothcr usual conditions.

Casc No.:13/13/84-AIフ C3/2017 1Party Namc:ヽVEARヽVElン 1ッ    Mcct No/Datc:17/84-    Status:
INDIA PV′ I｀ .L・ I｀I),       AI,C3/2017        Dcfcrl・ cd

23 11 2017

HQ「 ilc                RI′ A Filc               I′ iC No/1)atc:0510403553  Dcfcr Datc:

:O1/84/050/00163/AMi8/       :05/24/040/00191/AM18/       01.082017              21 122017

1)ccision:Cornrnittce considercd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

notcd that this casc had been referrcd to DC,MSM13,and・ I｀C,Noida for commcnts.

Comrnittee dccided to await thcir commcnts and dcfcr thc casc.  
´
I｀hc casc stands dcた rrcd

for rc― listing on 2 1.12.2017.

Casc No.:3/17/84-AIJC3/2017  Party Name:AYM SYNTI〕 X   Mcct No/1)atc:17/84-    Status:
L・ I｀D                 ‐

Alン C3/2017          Dcfcrrcd
23.112017

HQl'Hc                RI′ A Ilile               l´iC No/1)atc:0310814967  Dcfcr Datc:
35 :O1/84/050/00167/ノ Mヽ18/       :03/94/040/00375/AM18/      01.082017              21.122017

1)ccision:Cornrnittec considercd thc case as pcr agcnda alongwith othcr rclcvant papcrs and

notcd that this casc had bccn rcfcrred to I)IPP for commcnts. Comrllittcc dccidcd to a、 vait

their colninents and dcfer the casc. 
′
I｀ hc casc stands dcた rrcd for rc― listing on 21.12.2017.

Mcct No/Datc:17/84‐

AI′C3/2017

23.11 2017

Sta t us:
I)cfcrrcd

Iッ ic No/1)atc:0410163421     1)cfcr l)atc:

10.082017 21 122017

pcr agcnda alongwith othcr rclcvant papcrs

DIPP I'or commcnts. Comrnittec dccidcd to
'l'hc casc stands dclcrrcd lor rc-listing on

Case No.:10/13/84-Alフ C3/2017

HQ「 ilC
:01/84/050/00160/AM18/

Party Name:JIVA DI〕 SIGNS(P)
IンTD.,

RLA「 ile
:05/23/040/00184/AM18/

Mcct No/1)atci1 7/84-

Al′ C3/2017
23.112017

lッ ic No/1)atc:0510403666   Defc・ rl)atc:

11082017              21 122017

Status:
I)cferrcd

37



Decision : Committcc considcrcd thc casc as pcr agenda alongwith othcr relevant papers and
dccidcd ask thc firrn to providc thc samplc of the export product and give details of numbcr
ol'pieces sizc-wisc lbr examination of the case. 'l'he case stands deferred for re-lisling on
21.12.2017.

I IQ ltilc ILl.A Irilc l.ic.No/Date:0 510403657 Defer Datc:
38 :01/84/050/001s6/AMl8/ :05l24l040lo02o4lAMt8l I1.08.2017 21.t2.2017

I)ccision : Committcc considcrcd thc casc as pcragenda alongwith other relevant papers and
dccidcd ask thc llrm to furnish layrnarker ol'cxport product alongwith sample of the expoft
product lor cxamination of thc casc. 'l'hc casc stands dcferrcd lor rc-listin g on 21 .122017 .

I IQ I'ilc
40 :01/84/050/001 s8/AM I 8/

I IQ I:ilc
4l :011841050/001 59in M I 8/

Casc No.:3/13/84-AI,C3/2017

42

HQ File

Mcct No/Datc:17/84-

AlンC3/2017

23.I1 2017

RIン A lFilc                 lン ic.No/1)ate:0510403701
:05/24/040/00208/AMi8/       17.082017

RIッ AI'‖c               lン ic No/1)ate:0510403702
:05/24/040/00216/ノ ■ヽ118/       17082017

Casc No。 :6/13/84-AI′ C3/2017  Pany Namc:MΛ TRIX
CIッ OTHING PVT.1ン

′
I｀ I)●

HQ IrilC

:01/84/050/00155//ヽ M18/

Status:
Deferred

Status:
Deferred

Casc No.:5/13/84-AIノ C3/2017  Party Namc:MODA COCKTAH′ Mcct No/Datc:17/84-
AlンC3/2017

23.11.2017

RIンA llHc               l´ ic.No/1)atc:0510403696  Dcfcr Datc:
:05/24/040/00213/ノ Mヽ18/       17.082017              21 12.2017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr relcvanl papers and
Ilrm has bccn rcqucstcd to Iurnish laymarkcr of export product and samplc of thc cxport
product lbr cxamination of thc casc. 'l'he casc stands defcrrcd lbr rc-listin g on 21.12.2017 .

Casc No。 :8/13/84-AI,C3/2017  Party Namc:RICHA&CO    Mcct No/1)atc:17/84‐
AIンC3/2017
23 112017

Approvcd

Dccision : Committcc considcrcd thc casc as pcr agenda alongwith othcr relevant papcrs and
dccidcd to ratify thc norms for thc above advance authorization as applied for as per CAD.
I{A conccrncd may takc ncccssary action subjcct to compliancc of othcr usual conditions.

(lase No.:9/13184-Al,C3/2017 Parly Namc:RIC'I lA & CO Mccr No/Darc:17184- Approvcd
ALC3t20t7
23.11.2017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclevant papcrs and
dccidcd to ratify the norms lor thc abovc advance authorization as applied for as per CAD.
I{A conccrncd rnay takc ncccssary action subjectto compliancc ol'othcr usual conditions.

Party Namc:GEO SOURCE

RIンA「 ilc

Mcct No/Dttc:17/84-

AlンC3/2017
23 112017

1′ ic No/Date:0810140812

■ ル
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:01/84/050/00153/AN/418/       :08/24/040/00126//ヽ N418/       21 082017 21.122017

Decision : Committcc considcred the casc as pcr agcnda alongwith othcr rclcvant papcrs anci

noted that this case had bccn referred to I)lPP lbr comments. Cornmittcc dccidcd to await

thcir comments and dclcr the casc. 'l'hc casc stands dc l'errcd lbr rc- listing on 2 | .12.2011 .

Case No.:2/t 3184-LLC3l20l7 Party Name:JPM ITXPOR'I'S Mect NoiDatc:.!7184- Status:
PRIVATE LIMI'fllD Al,C3/2011 Deferred

23 .11 .2017

I Ie Irile R[,A File l,ic.No/l)atc:0 2lO2O78l0 Dcfcr [)atc:
43:01/84/050/00152/AMl8/ :021241040100087iAM18/ 22.08.2017 21.12.2011

Decision : Committec observed that case has becn rcl-erred to O/o 'l'cxtilc Commissioncr.

Mumbai for comment. Committce decidcd to await thcir commcnts and dcf'errcd thc casc lbr

re-listing on 2l .12.2017 .

HQ「 ilC RIン A Irilc

Mcet No/Datc:17/84-      Approvcd
Al,C3/2017

23.11.2017

1ン ic.No/1)atc:0510403753

44 :0l1841050100176lAMl8l :051231040100205/n M l8/ 22.08.2017

Dccision : Committee considered the casc as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ratify the norms for the abovc advance authorization as applicd lbr as pcr CAD.

RA concerned may take nccessary action subject to cornpliancc of othcr usual conditions.

Case No.:1/13/84-AlJC3/2017 Party Namc:LOYAI´ T13XTH′ Iう  Mcct No/Datc:17/84-   Status:
NIILlンS LTD             Alン C3/2017          DcFcrrcd

23.11.2017

1′ic No/Datc:3510045214  DcFcr Datc:

Casc No.:12/17/84-Alり C3/2017 Party Namc:GAURAV
INTERNAT10NAl′

HQ IrilC
45 :01/84/050/00151/AM18/

RIンA「 ilc

:35/24/040/00015//ヽ M18/      23.082017

Decision : Committee observcd that casc has bccn rcl'crred to O/o 'l'cxtilc Commissioncr.

Mumbai for comment. Committec dccidcd to await thcir commcnts and dcl'crrcd thc casc lbr
rc-[isting on 2l .12.2017 .

Casc No.:16/17/84-Al,C3/2017 Party Namc:AIン PINI〕

APPARICLS PVT Iッ
′
1｀ 1)

21.12.2017

Ⅳlcct No/1)atc:17/84-      Status:

AlフC3/2017           Dcfcrrcd
23 112017

IIQ Irile RLA Filc Lic.No/Date:05 10403770 Dcfer [)atc:
46 :0184t050/00t80/AMl8/ :05t23t040t00199/n Ml8/ 23.08.2017 21.12.2011

Decision : Committec considered the casc as per agcnda alongwith othcr rclcvant papcrs and

noted that this case had bcen referred to I)lPP lor commcnts. Committcc dccidcd to await

their comments and defer thc case. 'l'he casc stands dcfcrrcd lor rc-listin g on 21 .12.2011

Casc No.:11/17/84-Al夕 C3/2017  Party Namc:GLO13AI′ MODl〕   Mcct No/1)atc:17/84-

47                     AND ACCItSSORIES PVT    AIン C3/2017

1ッTD                  23 11 2017

Status:
Dcfcrrcd

10 匡



RIンΛ I'ilc                 Lic.No/1)atc:0510403806  Defer Datc:

:05/23/040/00215/AM18/       2508.2017              21.12.2017

Decision : Committcc considcrcd thc case as per agenda alongwith othcr relevant papers and
dccidcd to ask thc firm to f urnish CAD olcxport product. -l'hc 

casc stands dclcrrcd lor rc-
listing on 2I.12.2011.

HQ「 ilC
:01/84/050/00175//ヽ M18/

Casc No.:43/17/84-ALC3/2017 Party Namc:SUP13RHOUSE   Mcct No/Date:17/84-
1ンTI)● ,                AIン C3/2017

23 11.2017

HQ lrilC

:O1/84/050/00207//ヽ N418/

RIッΛ Ililc                  lン ic No/Datc:0610038681   Dcfcr Datc:
:06/24/040/00019//ヽ M18/       29.08.2017              21.12.2017

Stalus:
I)cferrcd

Status:
I)efe rred

Status:
I)cfcrrcd

Approvcd

Dccision : Committcc considercd the case as per agenda alongwith othcr rclcvant papers and
notcd that this casc had bccn rclcrrcd to DIPP for commcnts. Committcc dccidcd to await
thcir commcnts and dcl-cr thc casc. 'l'he case stands deferred lbr rc-listing on 21.12.2017.

49 :O1/84/050/00177//ヽ 4ヽ18/       :05/23/040/00219//ヽ 4ヽ18/       01.092017

1)ccision:(〕 omrllittcc considcrcd thc casc as pcr agenda along、 vith othcr rclevant papcrs and

dccidcd to ratify thc norms ibrthc abovc advancc authorization as applicd br as pcr CAD.

RA conccrncd may takc ncccssary action suttCCt tO compliancc ofothcr usual conditions.

Casc No.:13/17/84-AI′ C3/2017 Party Namc:GAURAV
INTI〕 RNATK)NAI′

HQl'ilC RI′ A Ir‖ c

Casc No.:6/17/84-AI」 C3/2017  Party Nalllc:SHUBHAM
P01′ YSPIN PVT.L´ I｀D.

Casc No.:14/17/84-Al,C3/2017 Palty Nainc:GAURAV
INTItRNAT10NAlッ

Mcct No/Datc:17/84‐      Approvcd
AI′C3/2017

23.11.2017

1ン ic No/1)ate:0510403902

HQ「 ilC
51 :01/84/050/00178//ヽM18/

RI′ AI↑‖c

:05/23/040/00225/ノ ｀` 418/       06.092017

Mcct No/Datc:17/84‐

Al´ C3/2017
23.11.2017

Mcct No/Datc:17/84‐

AIッC3/2017

23 11.2017

Lic No/Date:0510403947

Mcct No/Datc:17/84‐

/｀ 1ンC3/2017

23 112017

HQ lrilC                   RI´A lrilc                  Lic.No/1)atc:0810140874  Dcibr Datc:
:O1/84/050/00170//ヽ M18/       :08/24/040/00161/ノ M`18/       05.09.2017              21.122017

1)ccision:(3onllnittcc considcrcd thc casc as pcr agenda along、 vith other relevant papcrs and

notcd that this casc had bccn rcibrrcd to I)IPP for comments. Comrnittcc dccidcd to a、 vait

thcir conllllcnts and dcfcr thc casc. 
´
I｀hc casc stands dctrrcd for rc_listing on 21.12.2017.

I)ccision : Committec considercd thc case as pcr agenda alongwith other relevant papcrs and
dccidcd to ratify thc norms lbr thc abovc advance authorization as applied lor as pcr CAI).
IIA conccrncd may takc ncccssary action subject to compliancc of othcr usual conditions.

Casc No.:2/17/84-AIノ C3/2017  Palty Nanlc:AYM SYNTEX
52                             1´ ´I｀ 1).

, メ鮭-11 1嵯



IIe File Rl.A File l.ic.No/Datc:031081-s624 i)clcr [)a1c:

:01/84/050/00166/AM I 8/ :031941040100483/AM I 8/ 07'09.201 7 2t .122011

Decision : Committee considcrcd the casc as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ask the firm to lurnish the dctails of stagcwise wastagc lbr cxamination of thc

case. 'l'he case stands dclcrred for re-listing on 21.12.2017.

Casc No.:8/17/84-AI′ C3/2017  Party Namc:PREMIER I'IN It   Mcct No/Datc:17/84-
LINENS PRIVATIう 1ン IMH｀ 1〕D, Al_C3/2017

23.112017

HQ File                RIン A Irilc               lン iC.No/1)atc:3210078248 Dctr Datct
53 :01/84/050/00172/AN418/      :32/24/040/00018//ヽ M18/      08092017              21 122017

Dccision:Cornrnittcc cOnsidered the casc as pcr agcnda alon3、 vith othcr rclcvant papcrs and

dccidcd to ask thc Arm to furnish thc dctails of wastagc an proccss juStincation for hi8hcr

、vastagc for cxarYlination ofthe case. 1｀ hc casc stands dcfcrrcd for rc― listin3 0n 21.12.2017.

Stalus:
l)cl'errcd

Status:
I)cl'errcd

Case No.:15/17/84-ALC3/2017 Party Namc:JINDAlン P01ツ Y  Mcct No/Datc:17/84-
I'ILMSIンTD             Al´ C3/2017

23 11.2017

HQ「1lc               RIンAl'ilc              I´ iC.No/1)atci0510403977 Dcrcr Datc:
:01/84/050/00179//ヽ M18/      :05/23/040/00228//ヽ M18/      08092017             21 122017

1)ccision:CorYlrrlittec considcred the casc as pcr agcnda along、 vith othcr rclcvant papers and

noted that this casc had bccn refcrred to I)IPP For commcnts. Comlnittcc dccidcd to a、 vait

thcir corninents and defcr thc case. The casc stands dcibrrcd for rc― listin8 0n 21.12.2017

Case No.:5/l 7184-Al,C3l20l7 Parly Narnc:RICIIA & CO Mcct tr-o/l)atc:17184' Approvcd

HQ「 ilC RLA File

AlンC3/2017
23 112017

1ンic No/Datc:0510403985

55 :01/84/050/00169/AM18/      :05/24/040/00260/ノ Mヽ18/      12.09.2017

1)ccision:Cornrnittec considered the casc as pcr agcnda along、 vith othcr rclcvant papcrs and

dccidcd to ratitt thC nOrms forthe abovc advancc authorization as applicd ibr as pcr CAD.

RA conccrned may take necessary action suЦ cCttO Compliancc orothcr usual conditions.

Casc No.:7/17/84-AIJC3/2017  Party Name:ARVIN D
l′ Iヽ41TED

Casc No.:33/17/84-Alノ C3/2017 Party Namc:MICRO「 H31lR

57                    CORP PRIVATItlン IMI′ I｀ 1うD

HQ File                RLA Filc               lン ic.No/Datc:0810140904   Dcft・ r Datc:

:01/84/050/00171/AM18/       :08/24/040/00165/ノ ヽヽ418/       12092017                21 122017

1)ccision:Cornrnittec considercd the casc as pcr agcnda along、 vith othcr rclcvant papcrs and

decided to ask thc flrrn to furnish thc dctails of、 vastagc matching ilnport and cxport ibr

exanlination ofthe case. 
′
I｀ hc case stands dcfcrred for rc― listing on 2 1.12.2017.

Mcct No/1)atc:17/84‐

AIンC3/2017

2311.2017

Mcet No/1)atc:17/84-

ΛI′C3/2017

2311.2017

Status:
Dcferred

Status:
Dcfcrred

ジ
ン
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HQ「 ilC
:01/84/050/00197/AM18/

IIQ l)ile
58 :0li 84/050/001 73ln M I 8/

HQ IrilC

59:O1/844050/00174/AM18/

I IQ lrile
60 :01/84/050/001 86/n M I 8/

HQ「 ilC

61 :01/84/050/00187//ヽ
M18/

RIン A Irilc

:03/95/040/00486//ヽ M18/

RI´ A Irilc

:05/24/040/00274//ヽ M18/

RIッ AI゛ ilc

:05/24/040/00278//ヽ M18/

RI´A「 ilc

:05/24/040/00288/ノ Mヽ18/

RI´A「Hc
:05/24/040/00282//ヽ M18/

Mcct No/1)ate:17/84-

ALC3/2017
23.11.2017

Lic.No/1)ate:0510404092

2209.2017

Lic.No/Date:0310815786  Dcfcr Datc:

1509.2017              .21 12.2017

I)ecision : Comrnittcc considcrcd thc case as pcr agenda alongwith othcr relevant papers and
notcd that this casc had bccn rcl'crrcd to DIPP lor commcnts. Committcc decidcd to await
thcir commcnts and dcltr thc casc. 'l'hc casc stands dclerred lor rc-listin g on 2l .12.2017 .

(lase No.:9/17/84-Al,C3l20l7 Party n\ame:RIClllA & CO Meet No/l)ate 17184- Approved
ALC3/2017
23.11.2017

Lic.No/1)ate:0510404061

21.09.2017

I)ecision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith othcr relcvant papers and
dccidcd to ratify thc norms lbr thc abovc advancc authorization as applicd lor as per CAD.
I{A conccrtrcd may takc ncccssary action sub.jcctto compliancc of othcr usual conditions.

Casc No.:10/17/84-Al′ C3/2017 Palty Na11lc:RADNIK
ItXPORTS

Approved

Decision : Cornrnittcc considercd thc casc as pcr agenda alongwith other relevant papers and
dccidcd to ratify thc norms lbr thc above advancc authorization as applied lor as per CAI).
'l'hc l:xport Product Stylc No. is COSMO. GSM should match in import and cxport.
I{A conccmcd may takc ncccssary action subject to compliancc ol'other usual conditions.

Casc No.:22/17/84-AI′ C3/2017 Palty Namc:ORIENT CRAFT  Mcct No/Datc:17/84‐
1ンIMITItD               AIン C3/2017

23.11.2017

Status:
I)eferred

I)ccision : Comrnittcc considcrcd thc casc as pcr agenda alongwith other relevant papers and
decidcd to ask thc firrn to furnish thc samplc cxport product for export product 4&"5 for
cxarnination olthc casc. 'l'he casc stands delcrrcd lor re-listing on 21.12.2017.

Casc No.:23/17/84-Al,C3/2017 Party Namc:ORIENT CRA「 ′F  Mcct No/Datc:17/84‐
1,IMITItD             AI′ C3/2017

23.112017

Approved

Lッ ic.No/1)atc:0510404166   1)ctrI)atc:

03.10.2017              21 12.2017

Lic No/1)atc:0510404165

03.102017

I)ccision : Committcc considercd thc casc as pcr agcnda alongwith other relevant papers and
dccidcd to ratify thc norms Ibr thc abovc advancc authorization as applicd for. GSM should
match in import and cxport.
I{A conccrncd rnay takc ncccssary action sub.icctto compliancc of othcr usual conditions.

62 Case No.:46117184-Al,C3/2017 Pa(y Narrrc:'l'llRLAI)S Approvcd

シ レ
Ю

4ヽcct No/1)atc:17/84‐

わ



(lNDIA)1ッ IMH｀ 1:D AI′C3/2017

23.11 2017

I IQ File RLA File l.ic.No/Datc:0610038705
:01/84/050/00210/AM 18/ :0612410401000221 AMtSl 03. I 0.201 7

Decision : Committee considered the casc as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ratify thc norms for thc abovc AA taking cuc liom 'l'CM Mumbai commcnts in

similar case (MeetingNo datc: 12184-Al.C3l2Oll l4.Og.2Ol7) as undcr :

F)xport Itcm : 100% I']olycstcr Swing 'l'hrcad

SoNo。 lmport ltem Namc Quantity of import itcm
rccommcndcd

pcr f.g l

IW― К&製望山‐
"9う

pOrtPIq蝉
|

――一―――――-1_1≦D_ヽ 3/k8q9,191t in th9 CXpOl ploOい
Ct i

RA concerned may takc nccessary aclion subjcct to oompliancc oIothcr usual conditions.

Case No.:4/17184-Al,C3l20l7 Pa(y Namc:AM[llKn Iヽ4cct No/1)atc:17/84- Approved
C01VI｀ON MILlン SIン IMI′ I｀1'D,  AlンC3/2017

23 11 2017

HQ「 ilC
63 :01/84/050/00168/AM18/

HQ Filc

64 :01/84/050/00185/AM18/

HQ Filc
65 :01/84/050/00208/AM18/

RIン A「 ile

132/24/040/00023/ノ Mヽ18/

RIッA「 ile

:26/24/040/00022//ヽ M18/

RIン A Filc

i06/24/040/00029/ノ ヽ
～
l18/

I′ic.No/Datc:3210078262

04.102017

Decision : Committee considered the case as pcr agcnda alongwith othcr rclcvant papcrs and

decidcd to ratify thc norms lor the abovc advancc authorization as applicd lor.

RA concerned may takc nccessary action subjcct to compliancc ol-othcr usual conditions.

Case No.:21l17184-ALC3/2017 Party Namc:SUN RISII NlIl'S Mcct No/l)ate 17184' Approved
Al´C3/2017

23.112017

1ンiC No/Datc:2610012817

04.102017

Decision : Committec considcrcd the case as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ratify the norms lor thc above advancc authorization allowing thc wastagc ol'5Yo

in inputs.
RA conccrned may takc nccessary action subject to compliancc olothcr usual conditiorrs.

Case No.:44/17/84‐ Al′ C3/2017 Party Name:SHAMIMSONS   Mcct No/1)atc:17/84‐
lNTERNAT10NAIン        Alン C3/2017

23 11.2017

Status:
l)eferred

Decision : Committee considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

decided to ask the firm to lurnish CAD ol thc cxport product lbr cxamination of thc casc.
'l-he casc stands defcrred fur re-listin g on 21 .12.2011 .

I´ ic No/1)atc:0610038707  1)cfcr I)atc:

04.10.2017              21 122017

66 Caso No.:45/17/84-Alメ 33/2017

V独

Party Name:tJVIRAJ Gl,OIln l. Mcct No/l)atc 17184-

14 膨

Stal us:



HQ lrilC

:01/84/050/00209//ヽ lνl 1 8/

HQ IoilC
67 :01/84/050/00193//ヽ M18/

HQ Filc

68 :01/84/050/00194/ノ
Nヽl1 8/

PRIVATI〕 1′ IMITItD

RI´A「‖c
:06/24/040/00028/AM18/

RIン A I1llc

:05/24/040/00298//ヽ M18/

RIッA「 ilc

i05/24/040/00291/ノ ヽヽ418/

RIン A lrilc

:08/24/040/00186//ヽ Nl1 8/

ALC3/2017
23.11.2017

De ferrcd

Lic No/1)atc:0610038706  Dctr Datc:

04.10.2017               21.122017

Status:
Defe rred

Lic.No/Date:0510404224  Dcfcr Datc:

09102017              21.12.2017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith other relevant papers and
dccidcd to ask thc llrrn to Iurrrish thc dctails of stagewise wastage lor cxamination of thc
casc. 'l'hc casc stands dclcrrcd for rc-listing on 2l .12.2017 .

Casc No.:29/17/84-AI,C3/2017 Party Namc:ORHCNT CRAFT  Mect No/Datc:17/84‐
1´ 1ヽ41TI〕 D              Al′ C3/2017

23 11.2017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papers and
dccidcd to ask thc Ilrm to furnish CAD of the export product for examination of the casc.
'l'hc case stands dclcrrcd f or re-listin gon2l.lz.20l7.

Casc No.:30/17/84-AI′ (〕3/2017 Party Namc:PINNA(,1´ I]
CIッ 01｀HING CO

Mcct No/1)atc:17/84‐

ALC3/2017
2311 2017

1ン ic.No/1)atc:0510404219

09.10.2017

Approved

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith other relcvant papcrs and
dccidcd to ratify thc norms lor thc abovc advance authorization as applied lor as pcr CAD.
(iSM should rnatch in import and cxport.
ILA conccrncd may takc ncccssary action sub.icct to compliancc ol'othcr usual conditions.

Casc No.:18/17/84-Al′ C3/2017 Palty Namc:ARVIND l.I M ITI〕 D‐ Mcct No/Datc:17/84‐

ALC3/2017
23 11 2017

HQ「 ilC
:01/84/050/00182//ヽ M18/

Status:
Dcfcrrcd

I)ecision : Committcc considcrcd thc casc as pcr agenda alongwith other relevant papers and
notcd that this casc had bccn rclbrrcd to DIPP lbr comments. Committee decided to await
thcir commcnts and dclcr thc casc. 'l'hc casc stands dcferrcd lor rc-listin g on 2l .12.2017 .

Casc No.:25/17/84-AI′ C3/2017 Palty Namc:ARVIND Iン IMITED IMcct No/Datc:17/84‐
AlンC3/2017
23 112017

IIQ l:ilc Rl.A lrilc Lic.No/Date:0810141 I 16 Defer Date:
70 :01i84/050/00189/n Ml8i :081241040100183/AMl8i 10.10.2017 2t.t2.zotl

Decision : Committcc considercd the case as per agenda alongwith other relevant papers and
notcd that this casc had bccn rclcrrcd to DIPP for comments. Committee decided to await
thcir commcnls and dclcr thc case. 'l'he casc stands dcferred for rc-listing on 21.12.2017.

1フ ic No/1)atc:081014H17  Dcfcr Datc:

10102017              21.12.2017

Status:
Deferred

レ ξ
Ｊ



Casc No.:31/17/84-AlJC3/2017 Party Namc:YARNZ
PVTIン TD

EXPOR′ 1｀S McctNo/1)atc:17/84- .,\pprovcd

HQ File

71 :01/84/050/00195/AM18/

HQI'ilC

72 :01/84/050/00196/AM18/

HQ Filc

:01/84/050/00212/ノ Mヽ18/

HQ Filc
74 :01/84/050/00183/AM18/

75 HQ「 ilC
:01/84/050/00184//ヽ M18/

RIンA「 1lc

:05/24/040/00285/AM18/

Rlッ A Filc

:05/23/040/00264//ヽ N/118/

RIン A Filc

:06/24/040/00030//ヽ M18/

RLA Filc

:05/24/040/00309/AM18/

RIン A Ililc

:05/24/040/00310/ノ Mヽ18/

AlンC3/2017

23.11.2017

1ン iC●No/1)atc:0510404233

10.10.2017

Decision : Committee considered the case as pcr agcnda alongwith othcr rclcvant papcrs and

dccided to ratify thc norms for the abovc advancc ar"rthorization allowing thc wastagc ol'5Y,

in input.
I{A conccrned may take nccessary action subjcct to compliancc ol'othcr usual conditions.

Decision : Committee considered the case as per agenda alongwith othcr rclcvant papers and

{ecided to ratify the norms lor the above advancc authorization as applicd lor as pcr Cn D.

GSM should match in import and export.
I{A concerned may take nccessary action subjcct to compliancc o['othcr usual conditions.

Case No.:48/11184-Al,C3l20l7 Party Ⅳlcct No/1)atc:17/84- Status:
DeferredNamc:G.RoCORPORAT10N   AIン C3/2017

23.11.2017

Casc No.:32/17/84-ALC3/2017 Party Namc:CRI〕 A′ 1｀ lVI〕

CHAIN STORItS PVT I′ TD
Mcct No/Datc:17/84-

AlッC3/2017

23 11.2017

1ッ ic.No/1)atc:0510404260

12.:0.2017

Approvcd

Iン iC No/1)atc:0610038710   1)cFcr I)atcl

12.10.2017              21.12.2017

Status:
l)efcrred

I′ ic.No/Datc:0510404300  Dcfcr Datc:

16.102017              21.12.2017

Dccision : Committec considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted thal this case had bccn referred to I)lPP lbr commcnts. Committcc dccidcd to await

their commcnts and defer the casc. 'l'hc casc stands dcl'crrcd lbr rc-[isting on 21.12.2011 .

Case No。 :19/17/84-ALC3/2017 Party Namc:MAYAI]XPORTS Mcct No/1)atc:17/84‐
CORPN               Alッ C3/2017

23.112017

Decision : Committee considered the case as pcr agcnda alongwith other rclcvant papcrs and

decided to ask the firm to furnish CAD ol the export product lor cxaminalion of the casc.
'l'he casc stands dclerred lor re-listing on 2l .12.2017.

Casc No.:20/17/84-ALC3/2017 Party NamclMAYA
CORPN

ItXP()R′ 1｀ S  Mcct No/1)atc:17/84-

Decision : Committee considered thc casc as pcr agcnda alongwith
dccidcd to ask thc firm to lurnish CAD ol'the export product lor

Al´C3/2017
23.112017

1′ ic.No/1)atc:0510404301

16102017

Status:

Dcfcrl・cd

I)cfcr I)atc:

21.122017

16

othcr rclcvant papers and

examination of thc case.
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′
I｀ hc casc stands defttrrcd ibr rc― listing on 21.12.2017.

Casc No.:41/17/84-AI′ C3/2017 Palty Namc:SHAN KAR
PACKAGINGSI′ IMITED

Approved

Dccisi<ln : Committcc considcrcd the case as per agenda alongwith other relevant papers and
based on norms approvcd in thc past, delcting three items : Master Batch AN'I'IFIIIRILLAN-I-, Master tlatch
White and Master llatch colour as pcrthe request of the firm, following norms are approved for thc above
advancc authorization as pcr [)lPP commcnts vide vide t .No. 1t36tzot7-'r'sw dated 08.12.2017
as undcr:

,U tl,xport Item: Irlcxible Intermediate Ilulk Containers (As per application)
Quantity: - As pcr application

S.No. Quantity iiecommeraca
application

HQ「 ilC
:01/84/050/00205//ヽ M18/

l

|

6

HQl'ilC

:01/84/050/00206//ヽ
～
l18/

RIッA「 ilc
:34/24/040/00129/ノ l`νl 1 8/

RIッA「 ilc

:34/24/040/00130/ノ Nヽ418/

Mect No/Datc:17/84-

AIンC3/2017
23 11.2017

Lic No/1)atci341 0043548

16102017

PP granulcs
lll)Pli granulcs
C'onductivc Illack
tり
/ヽStab‖ izcrヽ4astcr 13atch

1′ I´ I)PIt

I´ I)PI: 1.05 kg / kg content contained in the export

I{A conccrncd may takc ncccssary action subjcct to compliancc of other usual conditions.

Casc No.:42/17/84-Al,C3/2017 Pal■ y Nainc:SHANKAR
PACKAGINGSIン IMITItD

Mcct No/1)atc:17/84-        Approvcd

ALC3/2017
23.11.2017

Lic.No/1)atc:3410043549

16.10.2017

I)ecision : Committcc considcrcd thc case as pcr agcnda alongwith other relevant papcrs and
based on norms approved in thc past. delcting thrce itcms : Master Batch AN'I'IFIBRILI-AN'I', Master llatch
White arrd Ntastcr Ilatch colour as pcr thc rcquest o1'the firm, following norms are approved lor thc above
advancc authorization as per I)lPP commcnts vide vide r.No. 7t36t2ot7-'fsw dated 08.12.2017
as undcr:

Quantity Recomnrended

L I 0 kg / kg content contained in the export

tOS t g U fg "*t"r,t contain;d in the expoa

0.02 kg / kg of thc cxport

1.0,s kg / kg -.rlt"!t g"llll"dll th: rlq9n
6   1´ I)PI: 1.05 kg / kg contcnt containcd in the cxport

!,19 ke_lke 
"rllqnt cgqlqqgljlllgglpq4

l._0,5 kg / kg content 9_o-!lt!94j!_!he %pq4
0.02 kg / kg ofthe export

L05 kg / ks content contained in the

り ≠
_17 ″

S.No. i Import ltem
application

4ヽastcr

1



ItA concerned may take ncccssary action subjcct to compliancc of othcr usual conditions.

Case No.:40/17/84-ALC3/2017 Party Namc:AMRI′ I

PVT.1ンTD
EXPOR′ I｀S McctNo/1)atc:17/84-

AI′C3/2017

23 112017

Status:
I)cl'errcd

HQ「 ilC
78 :01/84/050/00204/AM18/

‐HQ File
79 :01/84/050/00190/AM18/

HQ Filc

80 :01/84/050/00188/AM18/

HQ File

81 :01/84/050/00201/AM18/

HQ Filc

:01/84/050/00181/AM18/

RLA「 ilc
:02/24/040/00112//ヽ M18/

RIン A If‖ c

:05/23/040/00271/ノ Mヽ18/

RLッA「 ilc

:05/24/040/00324/AM18/

RIンA「 ilc

:05/23/040/00279/ノ ｀` 418/

RIッ A Filc

:32/24/040/00029/ノ Mヽ18/

I´ ic.No/1)atc:0210207900   1)crcl・ 1)atc:

18 10.2017               21.122017

Decision : Committce considercd the casc as pcr agcnda alongwith othcr rclcvant papcrs alrd

decided to ask thc firm to furnish CAD of thc export product lbr cxamination ol- thc casc.
'fhe case stands deferred lbr re-listin g on 21 .12.2017 .

Casc No.:26/17/84-Al′ C3/2017 Party Namc:GItNItRAIン
OVItRSEAS

4ヽcct lヽ o/1)atc:17/84‐

Alン C3/2017

23.11.2017

1ッ ic.No/1)atc1051 0404348

23.102017

Approved

Decision : Committee considcred thc casc as pcr agcnda alongwith othcr rclevant papcrs anci

dccidcd to ratify the norms for the above advancc authorization as applicd for.

RA concerned may take nccessary action subject to compliancc ol-othcr usual conditions.

Casc No.:24/17/84¨ ALC3/2017 Party Namc:RADNIK
l:XPOR´ I｀S

Approvcd

Decision:CoΠ linittee considcred the casc as pcr agcnda along、vith othcr rclcvant papcrs and

decided to ratify the norms for the abovc advancc authorization as applicd ibr as pcr CAD.

GSM should match in import and cxport.

RA concerned may takc ncccssary action suttCCttO compliancc ofothcr usual conditions.

Case No.:37/17/84-ALC3/2017 Party Name:INDO― BRI′ I｀ISH   Mcct No/1)atc:17/84-    Status:

GARMENTS PVTI′
′
I｀D.    Al′ C3/2017         Dcfcrl・cd

23.11 2017

Decision : Committee considered the case as per agenda alongwith olhcr rclcvant papers and

observed that CAD furnishcd by the firm is not clear. Committce dccidcd to ask thc firm to
furnish sample of the export product for examination of thc casc. 'l'hc casc stands dcl'crrcd

for re-listin g on 21 .12.2017 .

Casc No.:17/17/84-AI,C3/2017 Party Namc:S P APPARI〕 I′ S

lン IMI・ 1｀ I〕 I)

Mcct No/Datc:17/84-

Al,C3/2017

23.11 2017

1′ ic.No/1)atc:0510404357

24.10.2017

I´ ic.No/1)atc:0510404356  1)crcr I)atc:

24.10.2017 21.12.2017

Mect No/Datc:17/84‐      Approvcd
AlンC3/2017
23.11.2017

1′ic.No/Datc:3210078277

27.10.2017

V日 18



I)ccision : C'ommitlcc considercd thc casc as per agcnda alongwith other rclcvant papcrs and
dccidcd to ratify thc norms lor thc abovc advancc authorization as applied l'or as per CAD.
I{A oonccrncd may takc ncccssary aclion subjcct to compliancc olother usual conditions.

Casc No.:27/17/84-AIフ C3/2017 Party Namc:」 IVA DItSIGNS(P)MCCt No/Datc:17/84-
I′TD.,                Al′ C3/2017

23.l1 2017

Status:
Deferred

HQ「 ilC
83 :01/84/050/00191/ノ

|`｀418/

RI′A「ilc                lッ ic.No/1)atc:0510404466  Dcrcr Datc:
:05/23/040/00288/ノ |ヽヽ418/       01.l1 2017              21.122017

Dccision : Committcc considcrcd thc case as pcr agenda alongwith othcr relevant papers and
dccidcd to ask thc lirm to lurrrish CAD of thc cxport product for examination of the casc.
'l'hc case stands dcl.crrcd lor rc-listingon2l.12.2017.

Mcet No/1)atc:17/84‐Casc No。 :39/17/84-Al′ C3/2017 Party Namc:GANGA
AlンC3/2017ACROW00LSL′ IMI′ I｀ IうD
23.11.2017

Lic.No/1)ate:3010104150RI´A「 ilcHQ「ilC                               01.H.2017
:30/24/040/00020/AM18/84 :01/84/050/00203/AⅣ

l18/

Approvctl

I)ccision : Comrnittcc considcrcd thc casc as pcr agcnda alongwith other relcvant papers and
dccidcd to ratify thc norms lbr thc abovc advancc authorization on repeat basis with AA No.
30101 02897 datcd 05.06.201 7 approved in Mccting No. 44lAM I 5 dated 05.03.2017.
IIA conccrned may takc ncccssary action subjcct to compliancc of other usual conditions.

Casc No.:28/17/84-AI,C3/2017 Palty Namc:CONCIう P′「
CIンOTHING

(lasc No.:35/17l8,1-AL(13/2017 Pa(v Namc:RICIIn & CO

HQ「ilc                  RI′ A Irilc                 Lic.No/1)ate:0510404484  Defer Datc:
:01/84/050/00192//ヽ N418/       :05/23/040/00292//ヽ M18/       02.11.2017              21.122017

1)ccision:Colnrnittcc considercd thc casc as pcr agenda alongwith other relevant papers and

dccidcd to ask thc Arnl to nュ rnish(〕AD ofthc cxport product for exarnination of the casc.
′
l｀hc casc stands dcfcrrcd br rc―listin3 0n 21.12.2017.

Casc No.:34/17/84-A LC3/2017 1)arty Namc:MAGNOl′ IA     Mcct No/Date:17/84-    Status:
MAR′ I｀ lNIQUE CI′OTHING   ALC3/2017         Dcfcrred
PIン
′
I｀ 1).                      23 112017

HQ「 ilc                RIッ Al'ilc               l″ ic.No/1)atc:0510404510  Dcfer Datc:
:0!/84/050/00198/ノ ｀` 418/       :05/24/040/00344//ヽ M18/       06.11.2017              21.12.2017

1)ccision:Colninittcc considcrcd thc casc as pcr agenda alon3、 vith other relevant papcrs and

notcd that this casc had bccn rcferred to I)C,MSME, and 
′
「 (〕 , Noida for cOmlncnts.

(〕 omnlittcc dccidcd to await thcir commcnts and dcfer thc casc.  1｀ he casc stands dcfcrrcd

ibr rc― listin3 0n 21.12.2017.

Mcct No/Datc:17/84‐

AIンC3/2017
23.11 2017

Mcct No/1)ate:17/84‐

ノヽ1′C3/2017
23.11.2017

Status:
Deferred

レ 薦
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Decision : Committee considered the case as pcr agenda alongwith othcr rclcvant papcrs and

decided to ratify the norms lor the above advance authorization as applicd lor as pcr CAI).
IIA concerncd may takc ncccssary action subject to compliancc olothcr usual conditions.

Case No.:36/17/84-ALC3/2017 Party Name:ORIENT CRAI]′ 1｀  Mcct No/Datc:17/84-

1´IMITED               AI´ C3/2017
23.11.2017

Approvcd

HQ「 ilC

88 :O1/84/050/00200//ヽ
M18/

Decision : Committee considered the casc as per agcnda alongwith othcr rclcvant papcrs artd

dccidcd to ratify thc norms fbr the above advance authorization as applicd lbr as pcr CAI).
ItA conccrned may take ncccssary action subject to compliancc ol'othcr usual conditions.

Minutes Offline cases Meetine No.l7lAM18/84 datcd 23.11.2017 actuallv hcld on 15.12.2017

89.

(〕asc No.  317 Mli. Sc.rrity Piociucts Pvt.l.td.

lr.No.01/84/50/00142/ANl17/1)I〕 S―VNC Mceting No. I 7/AM-l 8 I)atcd
RA F.No.03/95/040/00544/AM16/

4ヽodiflcation ofthc adhoc norms forthc AA No.0310805629 datcd 21.062016

Ircc,s,oril" thrs no mitrcc-allowing Printing Ink wastagc ol:
12.88% and scanning compound. Now thc firm has rcprcscntcd and stated that thc ink is a magnctic

ink uscd to get magnctic signal at a certain quantity of ink dcposit. 'l'hc magnctic ink is a vcry
crucial addition to the security thrcad. 'l'hc quantity of ink dctcrmincs thc magnctic signal ol'thc
thread for which the specification range is set by the govcrnmcnt authoritics. lf it is lcss than thc

specified, the high speed currency note sorting machines installcd at ItBI sofling ccntcrs will rcjcct
thc currcncy and the same will be treated as fake currency. 'l'he composition of this link is as undcr:-

[]inders + ILesins + Pigments '52o/o and solvent4Syo (i.e.52oh solid content). Initially. thcy
had claimcd wastagc of 54.25oh in the magnetic ink. howevcr bascd on production proccss

involved in the manulacturing of product, production consumption data and othcr dctails
given by the firm, the lollowing amended norms arc rccommcndcd lbr magnctic ink and

scanning compound / lrluorcscent Pigment as per DIPP commcnts vidc l;. No.7122112016-

HQ「 ilC
:01/84/050/00199//ヽ Nl1 8/

RI´AI'Hc
:05/24/040/00342//ヽ M18/

Imporl dcscription

UN 1210 Printinn lnk COMAG l10S0045

Scanning Compound No. 27 (SC 27)

I´ ic.No/1)atc:0510404508

06.11.2017

RIン /ヽ「 ilc                   lン ic No/1)atc:0510404509

:05/24/040/00343/AM18/      06.11.2017

All othcr inputs and its quantity will remain unchanged in the norms approvcd earlicr.

I{A concerned ma take necessary igLon rybjlg1tg rgll!]lancc ol otlcr.usual conditions.

90.

lfttNO・
3J I M7r. S.,-'r-,,'itr Iir'.r,-lu.'ts I'rr.[.ttl.:-

1｀SW datcd 18.11.2017 undcri

μ 20 1/

hcld on 15.12.2017



LjN l2l0 Printing Ink COMAG

rcconlmcndcd

359.80 kg。

All othcr inputs and its quantity will remain unchanged in thc norms approvcd carlicr.

$A 9o1ce49! rnay,takc neccssary .qetig!!q!91 to gompliancc of'olhcr usual conditions.

Casc No.320 M/s. .SccLrrlty l)r6ciLrcts Pvt. 11c1.

NC Mccting No.l 7/AM-1 8 Datcd Ir.No.O1/84/50/409/AM17/1)l〕 S―V

_Actually held on 15.12.2017 Itノヽ1'.No 03/95/040/00544/ノ やヽ116/Vヽしい釧
=′ ==ν =u v== =υ .14● ´V■ ′ _____――――――-         1 

ス`′｀A・ `:γ l¥r:f_■ _γ ■γ:=γ三二 J ::i二」L==

Modiflcation ofthc adhoc norlns lor the A/A No.031081024 datcd 21.12.2016

Dccision: Cornmittee considercd the case as per agcnda alongwith othcr rclcvanl papers and notcd in

this case, norms were approvcd in Norms Commiltcc allowing l'}rinting Ink rvastagc o1- 12.88%. Now
thc firm has represented and stated that the ink is a magnctic ink Lrscd to gct magnetic signal at a

ccrtain quantity of ink deposit. The magnetic ink is a vcry crucial addition to thc sccurity thrcad.
'l'lrc quantity of ink dctermincs thc magnctic signal of thc thrcad for which thc spccilication rangc is

sct by thc governmcnt authoritics. If it is lcss than thc spccificd, tlrc high spccd currcncy notc

sorling machines installcd at I{BI sorting centers will rejcct thc currcncy and thc samc will bc lrcalcd

as lakc currcncy. 'lhc composition of this link is as under:-

tlinders-+-Ii.esins + Pigments .52oh and solvent 48% (i.e.52Yo solid corrtcnt). Initially. thcy had

claimed wastage of 54.25oh in the magnetic ink, however bascd on production proccss involvcd in 1hc

manufacturing of product, production consumption data and othcr dctails givcn by thc lLnn, tllc
lollowing amended norms arc approved for magnetic ink as pcr t)lPP commcnts vidc i". No.

I 122112016-'l'SW dated I 8.1 I .20 i 7 under :-

LN rzro Pri.,tfi ank CoMAc

I Quiiltity   l ltcviscd    Qty.

l appliCd   l rCCOmmcndcd
「ブ懸50び竃「 |`961雨 kζ

~~~

All othcr inputs and its quantity will remain unchanged in the norms approvcd earlier.

If n Solggln-cq may take neceslary action subjecllg eoqpliancc ol- othcr usual conditions.

Casc No.321 Ⅳ1/s.About U Irashions Pvt.Iン td

NC MeetingNo.lTIAM-18 Datcd 23 Ir.No.01/84/050/00159/AⅣ l16/1)ES― V
n:luutty h"ta on t S.l _ RA「。No.03/94/040/00160/Aン 116

Modi「lcation of thc norins for thc Adv. Authorisation  No.0310796543 datcd 10.06.2015

I{cquest to rcconsider thc wastagc allowed by NC l7o to actual wastagc which is ncar about 30%

d9qd9( !n {gg|d_e{by l!9!I it' @tcd I 0.0e.20 I 5.

Decision : Committee considcrcd the case as per agcnda alongwith olhcr rclcvant papcrs and rvcnt

through the details submittcd in this case and dccided to allowcd pcrsonal hcaring to finn and

dirccted to ask the representativc of the firm to comc with CAI) and samplc of thc cxport product.

No represcntative ol'the firrn altended the hcaring. NC dcoidcd to dclbr thc casc for rc-listing on

21.12.2017
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NC Mceting i.r-o. I 7/AM- I 8 γDES―V
Datcd 23.11.2017 Rcld On 15,12・ 261■
ンlodincation ofthc adhoc norins forthc/ヽ /ヽ No.0310799931 dt.02.11.2015.

Decision: Cornrnittccconsiclcrccl thc casc as pcragcndu rtong*ith othcr rclcvantpapcrsind notcd rtrat
irr this casc norms wcrc approvcd in Nonns Commitlee allowing Printing Ink wastage ol'12.88% and
scanning compound. Now thc firm has rcpresented and stated that thc ink is a magnelic ink used to
gct magnctic signal at a ccfiain quantity of ink deposit. 'l'he magnctic ink is a very crucial addition
to thc sccurity thrcad. 'l'hc quantity ol- ink dctcrmines the magnetic signal of the thread for which the
spccilication rangc is sct by thc govcrnmcnt authorities. If it is lcss than thc specified, thc high
spccd currcncy notc sorling machincs installcd at RIll sofiing centers will rcjcct the currcncy and thc
sarnc will bc trcatcd as l'akc currcncy. 'l'hc composition of this link is as undcr:-

Ilindcrs t l{csins . Pigmcnts 52o/o and solvcnt 48% (i.e.52%o solid contcnt). Initially" thcy
lrad claimcd wastagc ol- 54.25Yo in thc magnctic ink, howcvcr based on production proccss
involved in thc manulacturing of product, production consumption data and other details
givcn by thc firm, thc lollowing arnendcd norms arc recommcnded lor magnetic ink and
scartning compourrd / Irluorcsccrrt Pigrncnt as per DIPP comrnents vide Ir. No. 1122112016-
'l'SW datcd l8.l 1.20i 7 undcr :-
t trport I tn po.t Ocsiription QLranriiy
SI No.

l

| つ

Magnctic Print lnk
I:luorescent Pigment CI)
cquivalent

applicd
Revised Qty.
recommended

l44.s3q Ls_q, 107.13 kgs.

6.25 kgs.6.250.00 kgs.

Ir.No.01/84/50/00334/AM17/DES― V
RA「。No.03/95/040/00544/AM16/

A1l othcr inputs and its quantity vviH rcmain unchangcd in thc norms approvcd carlicr.

I{A conccrncd rnqy lakc ncccssary action subject to compliancc of othcr usual conditions.

91.

CascNo.319 lMli-sccurity l)rodLrcts frvtftO.
NC ⅣIccting No.17/AM― 18 Datcd 23.H.2017
ノヽCtua‖ y hcld on 15.12.2017

4ヽodincation ofthc adhOc norills ibr thc/ヽ ノヽNo.0310806766 datcd 01.08.2016

[)ccision: Committcc considcrcd thc casc rs["r ug*du ulorg*ith ott'lcr rete*r,t pupers unO noted In
thcsc cascs. norms wcrc approvcd in Norms Committee allowing Printing Ink wastagc of 12.88o/o.
Now thc {lrrn has reprcscnl.cd and statcd that the ink is a magnetic ink used to get magnetic signal at
a ccrlain quantity of ink dcposit. 'l'hc magnctic ink is a vcry crucial addition to the security thread.
'['he quantity olink dctcrrnincs thc rnagnctic signal of the thread for which the specification rangc is
sct by thc govcrnment authoritics. Il- it is lcss than the specificd, the high speed currency note
sorling machines installed at lllll sorting ccntcrs will reject the currency and the same will be treated
as fakc currcncy. 'l'hc composition o[this link is as under:-

Ilindcrs + I{csins-t Pigments 52o/o ancl solvcnt 48% (i.e.52oh solid content). lnitially, they had
clairncd wastagc of 54.25oh in thc rnagnctic ink, howevcr bascd on production proccss involved in the
manulacturing ol product, productior-r consumption data and othcr dctails given by the firm, thc
lollowing amcnded nonls arc approvcd lor magnetic ink as DIPP comments vide F. No.7122112016-
'l'SW datcd 18.11.2017 under:-

Irnport I Import dcscription Revised Qty.
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つ
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Quantity applied

|イ

|′IL″″″′′′′
′′́′″″́
′′́口"′

SC - 27, or



ンlodi「 cation of norins for thc /ヽ dvancc Authorisation No. 3510033691 datcd 27.04.2011
cnhanccmcnt in chcrnicals allowcd by Norms Committee.
Dccision : Committcc considcrcd thc case as per agenda alongwith other relevant papers and went
through the dctails submitted in this casc and obscrved that the firm has requested for allowing
chcrnical as pcr lrabric-ll instcad of l;abric-l for above said Adv. Authorisation as pcr'I'echnical
Cornrnitlcc ltcport. 'l'hc Committcc dccidcd to ask the firm to clarify how thcy decided that therc
product is not covercd under Irabric-l though as per advance authorisation issued in this casc
cxport itcm is covcrcd undcr lrabric-I. Work out details forwardcd to 'l'C, Noida for furthcr
cxamination.′ I｀ hc casc stands dcfcr聟 Jやf rc_liSting on 2 1.12.2017._

94.

Casc No.322

N(〕 ンlccting No.17//ヽ ン1 181)atcd 23.ll.2017
/ヽ ctua‖ y hcld on 15.12.2017

95.

Casc No.323

N(,Mccln3 NO・ 17/AM― 181)atcd 23.‖ .2017
/ヽ ctヒla‖ y hcld On 15.122017

Rcqucst ibr illodiflcation Of norins

ヽo03107997912 dt.28.10.2015.

ilc Mi‖ s Pvt iン td●

Ir.No.01/84/050/022/AM12/DI]S― V
RA Ir.No.05/24/040/00509/AM16

I)ccision: Cornrnittec considcrcd thc casc
modily thc norms for thc abovc Advancc
'l'SW datcd 28.1 1.2017 as undcr :

M/s Shankar Packagings Ltd.

as pcr agenda alongwith othcr rclevant papers and
authorisation as per DIPP comrnents vide Ir.No.

「
.No.01/84/050/330/AM16/DES.V
RA Ir.No.03/95/00460/AM16/

in rcspcct ofヽ4/s Shankar Packagings Ltd. fbr Advance Liccnce

dccided to

7/36/2017-

'l'aking into above and SION II-97, thc norms are approvcd :

lixport ltern: Irlcxible Interrnediatc Ilulk Containcrs (As per application)
Quarrtity: - As per application
Irirm lras rcquestcd vidc cmail datcd 27.1 I .2017 to delete the following material as they are not
irnporling thc samc :-

i. Masterbatch I:ibrillant
ii. Masterbatch Whitc
iii. Mastcrbalch Colour's

Accordingly abovc inpuls arc dclctcd and lbllowing import quantity is

Imporl ltem Quantity

contcnt containcd in thc cx
0.02 kg / kg of'thc cxport

kg / kg contcnt containcd in the exporl

IIA conccrncd may takc ncccssary action subjcct to compliance of othcr usual conditions.

oontcnt

レ 1ブ
′ゝ′
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contcnt containcd in thc



NC MeetingNo.lTIAM-18
Date d 23.11 .2017 h e-r J on l s' 1 2' 20 l''l

96.

Dccision: Committcc considcrcd
rnodily thc norms for the above

Casc No.324
F.No.01/84/050/355/ANl14/DItS.V

RA Ir.N。 .03/95/040/00322/AⅣl14

Rcqucst for inodiflcation of norllls in rcspcct of卜 /1/s Shankar Packagings Iン td br/ヽ dvancc I′ iccncc]ヽ o.

0310752199 datcd 04.102013
thc casc as pcr agenda along、 vith othcr rclcvant papcrs and dccidcd to

Advancc authorisation as pcr I)IPP commcnts vidc F.No.7/36i2017-

TSW dated 28.11.2017 as undcr :

Import item description may bc rcad as "[JV Stabiliscr Mastcrbatch (containing not morc than2o/o ol
PP content)" instead-of "[JV Stabiliser Master batch (containing not more than 20o UY Stabiliscr)"

I{A .qgq.rngd Ugilgk" ,gS"t:ary, a91io! gubj,e.!1 !o coryp!trncc ol'other usual con!-ltigrs,

Casc No.325 Iv{/s ShandaAackagi nd I 
jd.

NC Meeting No.l7lAM-l 8 Datcd 23.11.2011 Ir.No.01/84/050/326/AM16/1)ItS.V

Actually held on 15.12.2017 ] 4a r.xo 0319510401004591AM161
"::::"J "''* " "--"- l

neqr"iiioi moaincition of nor*s in respcct of M/s Shankar I'ackagings l.td. 1'or Advancc l.iccncc

No.0310799791l dt.28.10.2015

Decisioni(3olninittcc considcrcd thc casc as pcr agcnda along、 vith othcr relcvant papcrs and dccidcd to

modily thc norrns lor thc abovc Advancc authorisation as pcr t)lPP colrrrcnls vidc Ir.No. 713612011-
'l'SW datcd 28j1.2017 as rtndcr:

'l'aking into above and SION ll-97. thc lollowing rrorms arc approvcd :-

llxport ltem: F'lexible Intenncdiate Bulk Containers

Quantity: - As per application

(As pcr application)

I"irm has requested vide cmail dalcd2l.l 1.2017 to dclctc thc lollowing rnatcrial as they arc not

importing thc samc :-

i. Masterbatch Fibrillant
ii. Mastcrbatch White
iii. MasterbatchColour's

Accordingly abovc inputs arc dclctcd and following irnport qr"rar-rtity is approvccl:

S.No.
application

Irnporl ltcm Quantity

l PP lcs l.l0ke/
2. HI)PE granules 1.05 kg/

Conductivc lllack 0.02kg I
4. t」 V Stabilizcr Ⅳlastcr Batch

lン 1′1)PE 1 05 kg/

6 lン DPI: 1.05 kg /

RA concerned

「

―

「

―

コ

‐

隆W
take nccessar action
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iancc o[-othcr usual conditions.



98

Casc No.326

99.

Casc No.327

100.

Casc No.328

M/s Shankar Packaging Ltd.

Cヽヽ4ccting No.17/AⅣl― 18 Datcd 23.11.2017 ド.No.01/84/050/329/AM16/DES.V
RA「.No.03/95/040/00457/AM16/{ctual lylr9l{ m I 5.1 2.20 | 7

I{cquest lbr modification olnorms in respect of M/s Shankar Packagings Ltd. ior /\dvance Licence
No.0310799737 dt.28.10.2015.

l)ccision: Committcc considercd the casc as per agenda alongwith other relevant papers and decided to
rnodi[y thc norms lor thc abovc Advancc authorisation as per DIPP comments vidc F.No. 713612017-
'l'SW datcd 28. I I .201 7 as undcr :

'l'aking into abovc and SION I-l-97, thc l'ollowing norms are approved :-

lixport Item: Irlcxiblc Intcrmediatc []ulk Containers (As per application)
Quantity: - As pcr application

I:irm has requcstcd vidc cmail dated27.1l.2011 to delete thc lollowing
not importing the samc :-

i. Mastcrbatch lribrillant
ii. Mastcrbatch Whitc
iii. Mastcrbatch Colour's

as they are

Accordirrgly abovc inputs arc dcletcd and lollowing import quantity is

Quantity

l.10 kg/k contcnt contained in thc
contcnt containcd in thc cx

0.02 kg / kg ofthc cxpon

I{A conccrncd may takc nccessary action sub.lect to compliance of othcr usual conditions.

N(' Mccting\o.17lAM-18 t)atcd 23.|.2017 I t,.No. ottgqnsotoo1J4/AMnt
Actually lrcld on 15.12.2017 RAI「 .No.05/24/040/00529/AM17/
Rcqucst fbr lixation ol-norrns against advancc Iiccnsc No. 0510400913 dt.28.12.2016
Dccision : Commiltcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd that
thc CAI) submittcd by thc firrn is not clcar. Committce decided to ask the firm to furnish the fresh
CAD fbr cxamination ol-thc case and dclcrrcd the casc lor re-listing on 21. 12.2017.

M/s Pinnaclc Clothing Co.

M/s Pinnaclc Clothing Co.

り 夕61´
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Actuall

Dccision:Colnlnittee considcred thc casc as pcr agcnda alongwith otllcr rclcvant papcrs and notcd that

thc CAD submitted by the firm is not clear. Committee dccidcd to ask thc llnn to lurrrish thc ticsh

CAD l'or cxamination of thc casc and dcl'crrcd tlrc case for rc-listing on 21.12.2011 .

hdd on 15.12.201互 I I二 :「IIIliliIヨ玉Ar.、こ9,/24/040/00466/AM17/
for flxation ofnorrns against advancc liccnsc lヽ o.0510400973 dt.28.12.2016

|.し
,

Casc No.329
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